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CENTRAL A1)MINISTRATIVETfflBUNAL :::GUWAI4ATI BENCH. 

O.A. No.79 of 2005. 

DATE OF DECISION: 14.06.2005. 

Shri Manik Mazurndai- & Six Others 	 . APPLICANT(S) 

;4r. A. Ahmed 	 ADVOCATE FOR THE 
APPUCANT(S) 

- VERSUS- 

U. 0 I. & Ors. 	. 	 RESPONDENT(S) 

Mr. M. U. Ahmed, MdLC.G.S.C. 	 ADVOCATE FOR THE 
RESPONDENT(S) 

. 	 - 

THE HON'BLE MRJUSTICF G. SIVARAJAN, VICE CHA1RMN.. 

THE HON'BLE MR. K.V.PRAHLADAN, ADMINISTRATIVE MEMBER 

Whether Reporters 61ocal papers may he àllówed to see the 
-judgment? 	: 

To be referred to the Reporter or not? 

Whether their Iiwdships wish to see the fair copy of the 
judgment?  

Whether the judgment is to be circulated to the other Benches? 

Judgment deliveted by Hon bIe Vice-Chairman. 



CENTRAL ADMINISTRATIVE TifiBUNAL, GUWABATI BENCH. 

Original Application No; 79 of 2005. 

Date of Order: This, the 14th Day of June, 2005. 

THE HON'BLE MR JUSTICE G. SIVARAJAN,  VICE CHAIRMAN. 

THE HON'BLE MR K.V,PRAHLADANJ  ADMINISTRATIVE MEMBER 

.1. 	Shri Manik Mazumdar 
MES, No!264690 
Junior Engineer (QS&C) 
Office of the Garrison Engineer, Guwahati 
Satgaon, P.O: Satgaon, Guwahati-27. 

ShriPradipChandraDas 
MESNo.243448 
Junior Engineer (QS&C) 

• 	Office of the Garrison Engineer, Guwahti 
Satgaon, P.0: Satgaon, Guwahati-27. 

Shri PranGopal Nath 
• 	MESNo.243447 

Junior Engineer (QS&C). 
Office of the Garrison Engineer (I), Rangia 

• 	P.O:Rangia. 

Shri Prabin Chandra Saikia 
• 	MES No.238699 

Draftsman Grade-I 
Office of the Garrison Engineer (A/F) 
Borjhar, Guwahati-15, 

• 5. 	Shri Biswanath Roy 
• • MES No.238682 

Draftsman Grade-I 
• 	Office of the Chef EngineerShillong Zone.• 

Spread Eagle Falls Camp 
Shillong- 793 001. 

6., 	Shri Pratul Sharma l(hound 
Junior. Engineer,B/R 
Office of the Garrison Engineer 
Narangi, P.O:' Satgaon, Guwahati-2 7. 

7. 	Shri SurenChändraKalita 
Assistant Engineer (AGE B/R) 
Office of the Garrison Engineer 
Borjhar. Güwahati-1 5. 	 ..Applicants. 

By Mvocate Mr. A. Ahmed. 	• 

4 



.2 

 ThèUnionofindie 
Represented by the Secretary 
to the Government of India 
Ministry of Defence, 101 South Block 
NewDeIhi-t 	

: 

 The Engiiieer in Chief's Branch 
Aithy Head Quarters 	. 

Kàshmir House 
DM0 P0, New Delhi - 110 OIL 

 •The Chief Engineer 
HQ Shillong Zone 
Spread Eagle FllsCamp 

• Shillong 	793 001. 

 The Chief Engineer 
AIr, Force, Elephant Falls 
Shillong, Meghalaya. 

 The Chief Engineer 
HQ, Eastern Command 
Fort William, Kolkata 	700 021. 

 The GarrisOn Engineer 
Guwahati, P.O: 'Satgaon 
Guwahati-27. 

 Th 	GaHson Engineer 	. 

86$ EWS, C/o 99 APO.. 

a. The Garrison Engineer 
Narangi, P.O: Stgaon 
Guwahati-27. 	- 

9. The Controller of Defence Account (CDA) •  
UdayanVihar;Narangi 
Guwahati- 781171. 	• 	 . 	 V.  

10, TheAréa:.Accoints Officer 
Ministry of Defence, Bivar Road 	. • 

ShiIIong1,.Meghalaya. 	 . . . Respondents. 

By Mr. M. U. Ahmed,AddL C.G.SC. 

SIVARATAN, L(V.C.) : 	• 

The ap,licants seJeii in number are working in the 

different capacities - Junior Engineer, Draftsman Grade, Assistant 

Engineer etc under the respondents 3 to 8. They have filed this. 
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application seeking for direction to the respondents to pay Special 

Duty Allowance (SDA in short) to them. It is stated that the applicants 

are entitled to SDA for working in the N. E. Region as per Office 

Memorandums dated 14.12.1983 and 22.7.1998 issued by the GovL of 

India, 	Ministry 	of Finance, 	Department of 	Expenditure. Their 

grievance is that in spite of satisfying the requirements of all India 

transfer liability and all India common seniority list and though they 

were transferred from 'N. E. Region to outside region and re-

transferred therefrom to N. E. Region which would satisfy the 

requirement for grant of SDA, respondents are not paying SDA to them. 

2. 	We have heard Mr. A. Ahrned, learned counsel for the 

applicants and Mr. M. U. Ahmed,. learned Addi. C. G. S.C. for the 

repondeñts. We had occasion to consider the question regarding the 

admissibility of. SDA in the case of Central Govt. civilian employees 

working in N.E. Region in ourjudgment and orderdated 31.5.2005 in 

O.A. Nos.170/1999 and connected cases and had summarized the 

legal position with reference to the variou Government orders and 

the decisions of the Hon'ble Supreme Court in paragraphs 52 and 53 

of the said judgment as follows:-' . 

11 52. 	The position as it obtained on 5.10.2001 
by virtue of the Supreme Court decisions and the 
Government. orders can be summarized thus: 

Special Duty Allowance is admissible to 
Central Government employees having All India 
Transferliability on posting to . North Eastern 
Region from outside the region. By virtue of ,  the 
Cabinet clarification mentioned earlier, ' an 

• . 

	

	employee belonging to North Eastern Region and 
subsequently pOsted 10 outside N.E.Region if he is • ' 

	

	retransferred. to N.E. Region he will' also be 
entitled to grant of SDA provided he is also having 

• . promotional avenues bases on a common All India 
seniority and All India Transfer liability. This will 
be the position in the case of residents of North 
Eastern Region originally recrited from outside 
the region and later transferred to North Eastern 

m 



Region by virtue Of; the All 'India Thrnsfer liability 
provided the promotions are also based on an All 
India Common Seniority. 

• 	 53. 	Howevej-  payment of SDA, if any made 
to ineligIble person till 5.10.2001 will be waived." 

3. 	Though the applicants have stated that they satisfy, all the 

requirements stated in the said decision, in the absence of positive 

• maerials we are of the view that the concerned respondent must be 

directed to consider their claim and pass appropriate orders in the 

matter. In the circumstances, we direct the respondent no.9 to 

consider the claim of the applicants herein in the light of the 

governing prinçipes stated in paragraphs 52 and 53 of the common 

judgment extracted hereinabove after ascertaining the factual 

situation of each of the applicants and to take a decision within a 

period of three months from the date of receipt of copy of this order.  

The Original Application is disposed of as7 above. The 

applicants will produce this order befre the concerned respondent 

for compliance. - 

(K.V.PRA}ILADAN) 	 (G. SIVARAJAN) 
ADMINISTRATIVE MEMBER 	 • VICE CHAIRMAN 
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IN THE CENTRAL 
GUWAHATI BENCH. 

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL 
ADMINISTRATWE TRIBUNAL ACT 1985) 

ORIGINAL APPLICATION NO. 	OF 2005. 

BETWEEN 

Shii Manik Mazumdar & Others 

Applicants 

-Versus- 

TheUnionoflndia & Others 

Respondents 

LIST OF DATES AND SYNOPSIS: 

Annexure-A is the photocopy of extract of Office Memorandum 

dated 14-12-1983. 

Annexure-B is the photocopy of Office Memorandum No.F.No. 11 
(2)/97-E-H (B) dated 22-07-1998. 

Annexurè-C is the photocopy of Letter No.20-12-19999-EA-1-1799 

Dated 02-05-2000. 

Annexure-D is the photocopy of letter No.902fl/752/EIC(Legal-C) 
Dated 4th  June 2003. 

Annexure-E & El are some of the representations filed by the 
Applicants. 

Annexure-F is one of the recommendations of the authority 
N 	 , concerned for payment of Special Duty Allowance to the 

N . 	 Applicants. 
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Annexure G, H& lare the photocopies ofthe Judgment and Order 

dated 19-03-2001, 25-04-2003 and 17-02-2004 in 

O.A.Nos.5612000, 11/2003, 30/2003 and O.A.No.301/2003 

respectively passed by this Hon'ble Tribunal. 

This application is not made against any particular order but praying 

for a direction from this Hon'ble Tribunal to the Respondents for payment 

of Special Duty Allowance to the Applicant as per Government of India, 
Cabinet Secretariat Letter No.20-12-1999-EA-1-1789 dated 02-05-2003 

and also as per other sirnilai judgments passed by this Hon'ble Tribunal in 

O.A.No.56 of 2000, O.A.No. 11 of 2003, O.A.No.30 of 2003 and 
O.A.No.301 of 2003. 

RELIEF PRAYED FOR: 

That the Hón'ble Tribunal may be pleased to direct the Respondents 

to pay the Special Duty Allowance to the Applicants. 

To Pass any other relief or relieves to which the Applicants may be 

entitled and as may be deem fit and proper by the Hon'ble Tribunal. 

To pay the cost of the application. 

INTERIM ORDER PRAYED FOR: 

At this stage no interim order is prayed for, if the Hon'ble Tribunal 
deem fit may pass any order or orders. 
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IN THE CENTRAL ADMIMSTRATWE TRIBUNAL, 
GUWAHATI BENCH, GUWAIIATL 

	
( 

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL 
ADMINISTRATIVE TRIBUNAL ACT 1985) 

ORIGINAL APPLICATION NO. 77 OF 2005. 

BETWEEN 

Shri Manik Mazumdar 
IvIES No.264690, 

Junior Engineer (QS&C), 
Office of the Ganison Engineer, Guwahati 

Satgaon, P.O.-Satgaon, Guwahati-27. 

Shri Pradip Chandra Das 

MESNo.243448, 

Junior Engineer (QS&C), 
Office of the Ganison Engineer, Guwahati 

Satgaon, P.O.-Satgaon,, Guwahati-27. 

ShiiPiaiGopa1Nath 

MESNo.243447, 

Junior Engineer (QS&C), 
Office of the Assistant Ganison Engineer (I), 
Rangia, P.0.-Rangia. 

Shii Prabin Chandra Saikia 
IvIES No.23 8699, 

Draftsman Grade-I, 
Office of the Gamson Engineer (A/F), 
Boijhar, GUwahati-15. 

Shri Biswanath Roy, 
MES No.264682, 
Draftsman Grade-I, 
Office of the Chief Engineer, Shillong Zone, 
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Spread Eagle Falls Camp, Shillong-79300 1. 

Shri Pratul Shanna. Khound 

Junior Engineer, B/R, 
Office of the Garrison Engineer, 

Narangi, P.O.-Satgaon, Guwahati-27. 

Shri Suren Chandra Kalita 

Assistant Engineer (AGE B/R), 

Office of the Garrison Engineer, 

Borjbar, Guwahati-15. 

Applicants 

-AND- 

!. 	The Union of India represented by the 

Secretaiy to the Government of India, 
• 	 Ministiy of Defence, 101 South Block, New 

Delhi-I. 

The Engineer in Chief's Branch 

Anny Head Quarters, 

Kashmir House.  

DHO P0, New Delhi-I 10011. 

The Chief Engineer, 

HQ, Shillong Zone, Spread Eagle Falls 
Camp, Shillong-79300 1. 

The Chief Engineer, 
Air Force, Elephant Falls, Shillong, 
Meghalaya. 

The Chief Engineer, 
HQ, Eastern Command, 
Fort William, Kolkata-700021. 

• 
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The Garrison Engineer, 
- 	

Guwahati, P.O.-Satgaon, Guwahati-27. 

The Garrison Engineer, 

868 EWS, C/o 99 APO 

The Garrison Engineer, 

Narangi, P.O.-Satgaon, Guwahati-27. 

The Controller of Defence Account (CDA) 

UDHYAN VIHAR, Narangi, Guwahati-

781171. 

The Area Accounts Officer, 

Ministiy of Defence, Bivar Road, 

Shiillong-1, Meghalaya. 
Respondents 

DETAILS OF THE APPLICATION PARTICULARS OF THE 
ORDER AGAINST WIHcH THE APPLICATION IS MADE: 

This application is not made against any particular order but piaying 
for a direction from this Hon'ble Tribunal to the Respondents for payment 

of Special Duty Allowance to the Applicant as per Government of India, 

Cabinet Secretariat Letter No.20-12-1999-EA-1-1789 dated 02-05-2003 

and also as per other similar judgments passed by this Hon'ble Tribunal in 

O.A.No.56 of 2000, O.A.No. 11 of 2003, O.A.No.30 of 2003 and 

O.A.No.301 of 2003. 

JURISDICTION OF THE TRIBUNAL: 

The Applicant declares that the subject matter of the instant 
application is within the jurisdiction of the Hon'ble Tribunal. 	- 
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3 	LIMITATION: 

The Applicant further declares that the subject matter of the instant 

application is within the limitation prescribed under Section 21 of the 
Administrative Tribunal Act 1985. 

4) 	FACTS OF THE CASE: 

Facts of the case in brief are given below: 

4.1) That your humble Applicants are the citizens of India and as such 

they are entitled to all rights and privileges guaranteed under the 
Constitution of India. 

4.2) That your Applicants beg to state that they are working in the post. 
of Junior EngineeriDraftsman (Jrade-IlAssistant Engineer at North Eastern ____----------- 
Region respectively as stated above under Ministiy of Defence. The 

Applicants are Defence Civilian Employee. 

4.3) That your Applicants beg to state that they have not common 

grievances, common cause of action and the nature of relief prayed for is 

also same and similar and hence having regard to the facts and 

circumstances they intend prefer this application jointly and accordingly 

they pray for grant of permission under Ru1 4(5) (a) of the Central 

Administrative Tribunal (procedure) Rules 1987 to move this application 

jointly. 

4.4) That your Applicants beg to state that the Government of India, 
Ministiy of Finance, Department of Expenditure granted certain 
improvements and facilities to the Central Government Civilian Employees 
of the Central Government servmg in the States and Union Terntories of 

North Eastern Region vide Office Memorandum No.20014/3/83-IV dated 
14-12-1983. In clause H of the said Office Memorandum Special (Duty) 

/ Allowance was granted to Central Government Civilian Employees, who 
have All India Transfer liability at the rate254 of the basic pay 
subject to ceiling of Rs.400/- (Rupees Four Hundred) only per month on 
posting to any station in the North Eastern Region. The relevant portion of 
the Office Memorandum dated 14.12.1983 is quoted below: 
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(iii) Special (Duty) Allowance: - 

"Central Government Civilian employee who have All India 

Transfer liability will be granted a Special (Duty) Allowance at the 

rate of Rs.25% of basic pay subject to a ceiling of Rs.400/- (Rupees 

Four Hundred) only per month on posting to any station in the 

North East Region. Such of these employees who are exempted 

from payment of Income Tax, will however not be eligible for the 

Special (Duty) Allowance, Special (Duty) Allowance will be in 

addition to any Special Pay and for allowances already being drawn 

subject to the condition that the total of such Special (Duly) 

Allowance plus Special Deputation (Duty) Allowance will not 

exced Rs.400/- (Rupees Four Hundred) only per month. Special 

Allowance like Special Compensatory (Remote) Locality 

Allowance, Construction Allowance and Project Allowance and 

Project Allowance will be drawn separately." 

The Govt of India, Ministiy of Finance. Department of Expenditure 

vide its Office Memorandum No.F.No. 11 (2)/97-E-II (B) dated 22-07-1998 

continued the said facilities as per recommendation of the Fifth Central Pay 

Commission. 

Annexure-A is the photocopy of extract of Office Memorandum 

dated 14-12-1983. 

Annexure-B is the photocopy of Office Memorandum No.F.No. 11 

(2)/97-E-II (B) dated 22-07-1998. 

4.4)()  That your Applicants beg to state. that they are saddled with All 
India Transfer liability and seniority in tenns of their offer of appointment 
and with the said liabilities they have accepted for All India Transfer 
liability as per their appomtment letter. 

4.5) That your Applicants beg to state that they are saddled with All 
India Transfer Liability in tenns of their offer of Appointment and with the 
said liabilities they have accepted the transfer order of posting from North 
Eastern Region to outside of this region and also from outside of this regon 
to the North Eastern Region. They were transferred from Siinagar, Siliguri, 
Bangdubi, Kolkata, Alipur, Gangtk etc. to the North Eastern Region. 
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Therefore, the Applicants are in practice saddled with All India Transfer 
Liability and in tems of Office Memorandum dated 14-12-1983 and they 
are legally entitled for grant of Special (Duty) Allowances. 

4.6) That your Applicants beg to state that as per Cabinet Secretariat 
Letter No.20-12-1999-EA-1-1799 dated 02-05-2000 it has been clearly 
stated that an employee hailing from NE Region, posted to NE Region from 
outside will also be entitled for Special Duty Allowance. 

Annexure-C is the photocopy of Letter No.20-12-19999-EA-1-1799 
Dated 02-05-2000. 

4.7) That your Applicants beg to state that the Respondent No.2 vide his 
letter No.90237/7521E1C(Legal-C) Dated 4' June 2003 also clarified 

regarding payment of Special Duty Allowance payable to MES Employees 

relating to Court Cases. In the said Letter it has been stated "SDA is 
admissible to the Central Government Employees who have All India 
Transfer Liability on their posting to NE Region from outside region. No 
restriction is made to the effect that the residents of NE Region shall not be 
entitled to SDA when they fulfill the criteria of All India Transfer Liability 
and are transferred/posted in NE region from outside the region". The 
Applicants have also ified representation to the authority concerned for 
payment of Special Duty Allowance but in spite of this the Respondent 
No.9 & 10 has not paid the Special Duty Allowance to the Applicants 
although Respondent N6.2 to 8 has strongly recommended the case of the 
Applicants and forwarded the said Special Duty Allowance Payment Bill to 
the Respondent No.9 & 10. Hence fmding no other alternative the 
Applicants are compelled to approach this Hon'ble Tribunal for seeking 
justice in this matter. 

Annexure-D is the photocopy of letter No.90237/752/EIC(Legal-C) 
Dated 4th  June 2003. 

Annexure-E & El are some of the representations filed by the 
Applicants. 

1"' 



Annexure-F is one of the recommendations of the authority 

concerned for payment of Special Duty Allowance to the 

Applicants. 

4.7) That your Applicants beg to state that similarly situated persons 

have earlier approached this Hon'ble Tribunal by filing O.A.No.56/2000 

and this Hon'ble Tribunal vide its Judgment dated 19-03-01 in the said case 

has stated that an employee hailing from NE Region initially but 

\/qently Iransferred out of NE Region but reposted to NE Region 

would also be entitled to S.D.A. and similar other copy of judgment passed 

by this Hon'ble Tribunal is also annexed herewith for ready reference of 

this Hon'ble Tribunal. 

It is worth to mention here that similarly situated person who is 

working under the same Ministiy has already given the similar relief by this 

Hon'ble Tribunal in O.A.No.301 of 2003. 

Annexure G, H & I are the photocopies of the Judgment and Order 

dated 19-03-2001, 25-04-2003 and 17-02-2004 in 

O.A.Nos.56/2000, 11/2003, 30/2003 and O.A.No.301/2003 

respectively passed by this Hon'ble Tribunal. 

4.8) That your Applicants beg to state that they have fulfilled all the 

criteria laid down in the aforesaid Memorandum regarding payment of 

Special Duty Allowance, hence the Respondents can not deny the same to 

the Applicants without any justification. 

4. ) That your Applicants beg to state that similarly situated persons are 

enjoying this benefit without any interruption as such the action of the 

Respondents is arbitraiy, mala tide, whimical and also not sustainable in 

the eye of law as well as on facts. 

4. 1) That your Applicants submit that there is no other alternative 

remedy and the remedy sought for if granted would be just, adequate and 

4. 1) That this application is filed bona fide and for the cause of justice. 



GROUNDS FOR RELIEF WITH LEGAL PROVISION: 

5.1) For that, due to the above reasons and facts, which are narrated in 

details, the action of the Respondents is in prima facie illegal, mala fide, 

arbitrary and without justification. 

5.2) For that, the Applicants are practically bavmg All India Transfer 

liability and seniority as such they are legally entitled to draw Special Duty 

Allowance as per various office memorandums in this regard 

5.3) For that, similarly situated persons who are working under the same 

Ministry have been granted the Special Duty Allowance but the 

Respondents are not giving the same relief to the instant Applicants: As 

such, the actions of the Respondents are bad in the eye of law and also not 

maintainable. 

5.4) For that similarly situated persons have already granted this relief 

by this Hon'blc Tribunal in O.A.No.30 of 2003 and in O.A.301 of 2003. 

5.5) For that, being a model employer the Respondent cannot deny the 

same benefits to the instant Applicants which have been granted to the 

other similarly persons. As such the Respondents should extend this benefit 

to the Instant Applicants without approaching this Hon'ble Tribunal. 

5.6) For that, it is unjust to discriminate among the employee similarly 

placed in the same ministiy and also it is not proper to insist on every 

aggrieved employee to approach the court when the cause of action is 

identical. 

5.7) For that, in any view of the matter the action of the Respondents are 

not sustainable in the eye of law. 
The Applicants craves leave of this Hon'ble Tribunal advance 

further grounds the time of hearing of this instant applicatioa 

DETAILS OF REMEDIES EXHAUSTED: 

That there is no other :  alternative and efficacious and remedy 
available to the Applicants except the invoking the jurisdiction of this 
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Hon'ble Tribunal under Section 19 of the Administrative Tribunal Act, 
- 	 1985. 

MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE 
ANY OTHER COURT: 

That the Applicants further declares that they have not filed any 
application, writ petition or suit in respect of the subject matter of the 
instant application before any other court, authority, nor any such 
application, writ petition of suit is pending before any of them. 

RELIEF PRAYED FOR: 

Under the facts and circumstances 
stated above the Applicants most respectfully 
prayed that Your Lordship may be pleased to 
admit this application, call for the records of 
the case, issue notices to the Respondents as 
to why the relief and relieves sought for the 
Applicant may not be granted and afier 
hearing the parties may be pleased to direct 
the Respondents, to give the following 
relieves. 

8.1) That the Hon'ble Tribunal may be pleased to direct the 
,/Resondents to pay the Special Duty Allowance to the Applicants. 

• 	 8.2) To Pass any other relief or relieves to which the Applicants 
• 	 may be entitled and as may be deem fit and proper by the Hon'ble 

Tribunal. 

8.3) To pay the cost of the application. 

9. INTERIM ORDER PRAYED FOR: 

At this stage no interim order is prayed for, if the Hon'ble Tribunal 
deem fit may pass any order or orders. 
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10 APPLICATION IS FILED IHROUGI-1 ADVOCATE. 

PARTICULARS OF I.P.O. 

I.P.O. No. 

Date of Issue :-

Issued from 

Payable at 	:- 

LIST OF ENCLOSURES: 
As stated in Index. 

Verification... 
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S 

VERIFICATION 

I, Shri Manik Mazumdar, Junior Engineer(QS&C), Son of Shri 

S.N.Mazumdar, Office of the Ganison Engineer, Satgaon, P.O. -Satgaon, 

Guwahati-27, District-Kamrup(Metro), Assam do hereby solemnly verify that I 

am the Applicant No.1 of the instant application and also I am authorized by the 

other Applicants to sign this Verification on their behalf. That the statements 
made in paragraph nos. L't, e i4,tc . 4 

are true to my knowledge, those made in paragraph 

nos.  
are being matters of records are true to my information derived there from which 

I believe to be true and those made in paragraph 5 are true to my legal advice and 

rests are my humble submissions before this Hon'ble Tribunal. I have not 
suppressed any material facts. - 

And I sign this verification on this thea 24 day of March 2005 at 
Guwahati. 	 ('v-. 	k fr 	cv-y'dat 
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. 
In ,  ol fl 	Wo mul fl4 

/ 	
rr pctvefy per child, 

i '(Ix) RutunUon of Government Accommodation at the L;mut Stmitiomi of POStIIlmJ 	
I 

TIN .) locility of rotullItori 01 Govornmnunt Ccoir moJjtion at time fastnialiorof fJo&j by hum Comtmnl Cvimiiiti 
I, eraploioo posted to the specified leffilodco and ',hose lainilies continue to cy at ttmut skolicin is OV(ntut.)tj 

In forms of Ine ordors contained in the orshhito Ministry of Works & Housing 9 M No 2035/24/77 Vol '/1 
dated February 12, 1984, as omcnded from limo to time This foculity struil continue to be mivaiLbtc to lti 

• eliiblo Cential Government employees posted in the Norlh.Ea &torn Rayiorm,Andaman & Nicobr islands 
ord Lokshodweep Islands. In partial modificohion of these odcrs, Licence Fo for the occomnimuodailoim so 
reLjlned will be recoverable at the appiicbIQ nominal rubcin cmses where tluoaccomnmnodahion is btov, time 
lyo to which the employee is entitlod to and at one and a hail times tho applicable normal rates in cases 

• Where tho entitled type of accommodation has been retoned, The facility ol rotemitiori of Govemumincim 
aommnocjation at the last station of posting wiW&so be Urnissibtc for a pemioci of three yuns Uyond ih'. 
ncxrnnf permissible period for retention of Goverv.rneril accommodation pre&ctmbeJ in the fluie 

(x)u.sohnnt Aflwnico (or mployoo In Occupation of Hirud Prtvaln Accoitumnodatiwu 
The orders contairmcid In this Ministry's O,M. No, 'tOt G/i/E.if(0)/34 dated March 29, 1034, and r inmmdr.'i mm 
th Ministry s 0 M No 20014/i OIOC C lV/E 11(B) ditLd DccemLLr 1, 1990 &hlf continua to bc .pplc blc 

fltumtl0it of rofophom'to fnofftty at thQ Lest Ltattoil of P'timmtj 	 ' 	" I  
A f5tOVfdod In lhI Mirktr," O.M, 1110, 2001 4I110.iVit.lf(f3) dtiled DeccintiOr I 190(3, CUffl CovUtrmmnetit 
employees who nra ellçjiblu for rasidorifiaf fuluph,ns imiay be perummiftud to riti.uimm timoir ratiidemuhi:tf lelepholum! • 	
utiheir lust slation of posting, provided the rental and all other charges are pa by the Coñcemdemnpto'1ee:; 
thumeselves 	• 	• 	• 	• 	 ' 	• 

(XIl)Mndical Facifitios • • 	' 	 • • 	 "' 

	

F milius a mmd the eligible dopenda nis of C anti a I Gave mine ft C Ilipioyu CS vmo stiy I) ci 	. 1 1 the i 	vicmjc • 	• 	stations of postIng on (Ito employees being 1)0s1d to the spuciiod terrilorie shall continua to be uiicjihle to • 

	

	
• a'mamf of CGHS facilities at stations whme such facilities arc available Deiacd orders in this regamd will be 

msued by time Ministry of Health & Family Wellare. • 

3. The President is also ploocd lodecide utah these o:dcr, in so laè a they r'cinte to the Central OOveinincml 
employees posted in time North.Etctn Region, shalt a!s be applicabfe nimifilis iu(and,s to lIme CiviIr Ccimlrvh 
Govemnmnt employees, Inciudmncj 01tmcr of lime All lndi Sericcs, h)oCbed hO 

1. 	Ttcse orders will lake affect from A'u''gost 1, 1997, 	' 
a, lrmso far us persons semng in time Indian Audit 3nAccoummfs Department arçconcemmmud, fimcu Oidu 	is;iir alter coruijltallon with Iho_Compl roller nd Audilor 0 encral of lndiu, 
UiiihiIJIVUC)fliffifijf. 

lI.SUIJDEfl IIAJAU • 	 • 	
SCCt3(y /q, 1/10 Govemmont of India 

To 

All Mhistrics/Depar'trnt of the Gove(nment of India (As per standard Dishribttion List) 

Copy (with usual number of spare copies 1cia,ded to C&AG, UPSC, etc. (Aper standard Endorsement List 

Copy also (°varded to Chief Scd(etOAndaman & Nicobam Islands and Adinishrabor, Lakshadwccp 

A. 

944v UL  

• 	' 	?,, 

• • 	• 	• • 	• , 
• 	 • 	•- 	•,•-- 



/ f 
j ,  

Cabinet Secretariat 

All

(IL. A OCtIOfl) 

Subject :, 	'Special Quty) AflÔWaIICC for CivUlan cniployCCM .  of the Ceiitiitt 

iycuitutoflt orving hi the State and 
UnIon leriltorieN of North 

.4ein flqlon - rtRnrd Int. 

I' 

1. OtOifl10 nay ldndly rofot to Uiolr UO No. 42/$SR/At 
1 1)k 

	269 dnted 

31.03. 2000 Oi 11Ii ftubject iflflhIOit 	AboVe. 

2 	1 ho ponI o doubt niiiod by Sfl in thou TN No 	fl/ 4?I 	A 1/99(18) - 5? 2 

I 	II 
dated , 2 9,1999 have boon oxuminod hi conuiltUtI0i with utu InIi Ct(t I In ui 

of
,  Finance (Department of Lxpenditw.C) iid claulicat1011 to thc 

pOhIti3't11bt ii lven under foi, infornuilioll, uidniieU iiid iieeeH3"rY ue1011 

ILl 
-----,- 

1ho li 	S on'bIc uprerno Court in (heir. Judgmeii( 
dot vorod on 26.11.96 in Wilt Volition No. 794 of 

1996 hokt that civilian employCC who havo All 

India lnuu3fat' liability nie oiitillcd to the ,tan( of 

SDi\ Ofl being pOMIOd to . any KlflhlOfl in the 

N.!,.fle&O1i from OtiIMidC the region mmd in time 

'Jojlowhig 	iiitiiaIiOli 	wheihor 	mm 	Ccimtr.'il 

1OVE1III1IP1I P!!II)10Y00 wnhlcI hø CIiJjI)IO Ii,r I tie 

uI' f'JI.)/\ keIiIIti 	Iii view thu t1nIh11GIIlh(1IIR 

liiiiiiuul by the fviliml'iii y ui 	l'litniiu1) 	'lil', IliiIi 	ii' i 

- 	 ...... 
A pctsofl belonEyl 10 OUl13idO N.E,RCtiO1l hut he IM lb 

appointed and on flIHl itp)Uii1tIIICI1I 1io11 tcd in ii mc 

	

-..j.E.Reün ............ctc('on 	through 	direct 

rocrUitinCal baMed on the recrumn ilent in:mde on iill 

India basiM amid lmaviii 	a COmltU)fl/CCtitra1iMCd 

An cmnployco , hailing front t.hc N. l.. RCI?OIi I4() 

Icctloit fl 1110 bIHI14 Of an All India ICCIUIIIUCIIt 

	

Iclit III 1(1 1)01110 on the CcnlraIiMC(I cadre/li 	e 

COlniH''l% 	uienloilly. oii 	(limit 	lippointilluill 

l)HIi 'in the 11.I,Re&uui. Ito hum' nimu', All 

1\.n 	oniployco 	belont." . to N. I'.I&cl!,i(Ul 	WiUI No 

iiI')IfflhI)lOtl 811 01, ... 	 . . 

- 

- T1  (TL 
ALI 

- 	
'TTT 	 "V.. 



F 

94 

I / / 
/ lt 

/floniocnt. rQeruLmcnt whon thero Woro nocdro 

/ 	/ 	( 	rules ibr.,h'jhstj (prior to grant ol' SDA 'idc 
/ 

I 	/ 
L)IVI 	LNO. 	hVUIIO)...LV 

datCd.14.2.')983) and. 20.4.87 read with O.M. 
1 200ll16486F'UB) 	da1d 	112 1988) 	but 

7 	/ I  
subuquflt jthóJ 1)ost/cadtc was ccntrali8Cd with 
comxiOn 	cfl1onty 	list/promotion/All 	India 

/ 	
1 TransfcUabiliy etc. on his continuing in the 

I 	/ N.E;Rcgion though they can be transferred out to 
u41y1piaco du'thido t.hcNE,Rcgion having All India 

.. iii) 	An 	employee 	belongs 	to 	N E itegion 	and YES 
A 	/ 	. subscqucndy, posted outside N.E.Regiou,. whether 

h&willi.be eligible for SDA if postcdltransfclTcd 
t&N.ERcgion. lie is aIRo having a common All 
India sonioiiuy imd Allindi i ii tnI3EcI Libiliy - 

I 	! 	! 	iv) An employee hailing from NE Region, posted to YES 
/ 	I NTh.icgion initially but subsequently transferred 

out of NE Region but rcpoI3tcd to NEI Region atler 
nomctimo Herving in non NIL Rc,ion  

v) Th 	MOF. Dcptt. Of Epdr. \'idc their UO No. In ease the employee 
1I(3)/95-E.11(lJ) dated 7,6.97 have clarificd that a hailing 	from 	NE 
flIC*,O ClaUSe In the iippointmcnt aider to the effect region 	15 	pouted 

I  tha, the 	poison 	conccincd 	is 	liable 	to 	be within Nl.1, ltcjon he 
transtcrredlAnywhere in India does not make him is not entitled to 
liáibloJfr, the grant of Special Duty Allowance. SDA till he in once 

4 	/ 	Foz'dotomunation of the idnussibihty of (he SDA tl4uvifLucd out of 
6ny.1q6ntra1 Govt Civilian employees having that Region 

, 	 Liability will be by. applying 
jteats(a) whether roerulintont to the Servk/Cadre 

' /Post has been made on All India basis (b) 
• whether promotion is also done on die basis of 

All India Zone of promotion based on common 
Rcnioilty for the ucrvlco/cn(lro/pout fiR fi whole (c) 
in the casc of SSI3/DGs, ;. there is a common 

-: 	recruitment system macic On All India basis and 
• •• pmotioim arc also ono on the bnalu of All India 

1. 	Uonunon, Soniority, rinsed on the above 
•eriteriaitenta tall employees recruited on the All 

' 	India basis and having a common senlonty list of 
:i (fj 	All India basis for Promotion etc ale cligibk for 

' 	,thc, grant ofSDA irrespective of the fact that the 
.:, i employee hails from N.E.Rcgion or posted to 

N E Region from outside the N E Region  
Based on point (iv) above, some of the units of it luis already been 

/ SSB/DGS have autliot -ised payment of SDA to clarified a. ,. by MOP 
'j 	otho employees, hailing from NE Region and that cliüsc in the 

posted within the N.E.Region while in the case of appointmcnt 	order 
others, the DACS have objcctcd payment of SDA regarding All india 

• 	 \\ 
---•. 

I. 

1 



LI I 

•—. 

w 
muJI119 Irom NJ. Rogio,i tn(l 1)OUod wiIJthi the NE Rcio11 lnpocUvo of.  (ho lct lJia( (lOCH not make hj

ly  I ófr: lraiif01 ilability iu AU 	diu Trunsfe1. cIigio for 
grunt of 

Liability or.o(licj-v;so In Rucl 	sc what should S1)í the noim 
for payment of SDA i.e. on fuJUiig the cxitc 	of All India Recruitment j.

p 	 Tcst &  to  omoljoi1 of All Indl0 Coniniozi Scnioiily basis 1rnvjj 	bcj1 	
. tue all thc dnh1)1OyCC ' Eli 'blc fo the ant of SDA 

... 

r  ..WI1cier tho.pacnt 
.made to some cn1ployc 	

The paymciif mado 
I 	

harng torn NE Regiozi and postcd in NE Rcj;1 	
employees hithiig

~ 0J.'f

be fzccovcl0d aflci 209 1994 ic tho dito of 	NL Ro & 
• 	

docisio1 of lIio 1Ion'blc SUpreme Court and/o1 P°.(cd. in NE Region 
Whcfl 	the Pymcn of SDA should be aliowcd be levered fio,11 the 

. 	 Y .  to all cnipJ8 	
1C1udiiig tho8c haiJjzig 11 oni (late of iIB 

 pakillellt 

N.E.R!011 witl1 eflct (lom thc claic of their It may also he acldC(1 
j'pobtn 	W they hvo All India 	Triujrnfcr 	

jn 	U 
LIbj1iv 	nI ni 	PlolI3(l Oilili 	'Ii of Alt 	iflJ 	If) 	(lie 

J11 	Seziioiiiy l.Jtit. 	
jIj&l)1C 	Ufltpjy 

•. 	

hailing 	from 	NI 
•ç 

-  

... 	 Region and posted in 

	

• 	
•0 	

NE 	rcgio: 	he 
.j-......... 	

. fecovcl-cd from the 

•: 	

) 	 . 	

. 	 date o 	or f payment 
i 	

iflci 200 Sept, 9 

	

• 	 . 	

Whjcicr is later.. • 	TJ  
Widl the concurrencc of the Finance  I)ivj, 	Cahi:)C( 

Socr 

	

	
do Dy. No. 1349 dated 1 1.1O,i 999 anti MinMt1 of Ji:1aIcc 1.0. No. I2O.Ifl(B) dated 30.3.2000. 

Sd!- 

	

• 	 . 	 • 	

• 	 $ 	• 	

•. 

ii 	I: 	
(P N '11KUR) 

•..•i•I 	•!I 	i!, 	 ••. 

	

• 	
..• 	I • 	• 	

.1, 

	

-, 	

• 	1 	• 	
I 

J, .lhd1, 	Al tI:. 2,I,4 Shrj R.P, Kuri I)LVCCLO1. Ssl3 

	

I 	• Birgi(Rcld)
IC, SFI 4. 	Shij S,R,Mclira, JD(P&c), DG 

	

• . 	 .• 	5. 	
. 

S1I A.qliok 
Cl1a(u.vc(lI JSPCIB),R&AW 

	

H 	6. 
' Sluj 13.S.Gjh1, Dfrto1. of Account8 DACS 

51JMMCII Dcctor Fthance(S) Cab Scc .' . Co]. K.L. Jaspal CIOA, CIA 
Cu, •

, Sc0 UQ. No. 2Q/12/99Aj 179 dated 
2,5,200() 

H: 	• • 	

1 

I 	•i 

/ 

4 

/ 

.71 

T 
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230 1 9376 I )It 	ul 	ei';/J (. 	I 	 • 

t\liiIiry (:.IiI%et:J :evie( 	 . 

ILn;.',iieei• In (jlii 
i\riny IiC(I(IU% 	••.; 	. 

. .. I(ashin,ii• 1I()USC 	, 

' 	• 	•• 
 

1) 11 Q I'O'New Ot. -  n 	100 I 1. 
No. 90237/752/.13-1C (Lcgil-C) 	' 	. 	. 	. • 	 Jun 	003. 	. 	S  

- 	 L1 \ • 	c 	EQslcIn Cotiiand •. 	. 	. 	. 	. 	• 	• 	• , • . . 	\ 	 . 	. 	• 

Kolkafa 21 / 	 . 

)21 	 I 
• 	 . . 	 . • p j;'  SDA TO M [kS EM 1' LO YEES 

Rcici LULC this I IQ Ici(ci ol cvcn number d iicd 24 Feb 2003 

2 	We had vide our lbovL mentioned letter foiwaided COiCS of to ii MOl) lc(tis 
No PC 90237/752 I/!C(LegaI-C)/89 L C/D(Civ 1)/2003 dated 71 iLb 2003 containing 
MOD dedsion i'cgardini grant of S1),\ to app!icniits, of' OA 1'Jo. 238/2000 flIed by SIii'i 
PM KiU in kin(I t\\ 0 uthLI  S in CA I Gm vnimii,I IlL dccisioii ot f\ 101) III (hL ihid c ic 
iii lYLd Iii OIl'LI Ititioii with M iii ish y o I I iii iiic wi I 1 1)1) 1  Y to ill L i RI it ilqi, U) gi ii it 
)l SI),\, 	It is, aee>i'Iiiijly uIvisetI1Iii%i ellUillilil)' ,t all 	individoilk iiicIti•i IiIiI appliciiiI: 

• 	ol thev:ii'iøus Coiii'i/C.A'I' i.ises oil Sl)i\ 	liled in dillepetit CA'l:;/Ii,i.iier (.wits iiiiy be 
• . 	. 	e.xuiiiined based on the foitowii'geritei in as i'epi'odiiced ti'oii Miii ui Fiiiniiee (i)/U.sp) 

• 	• 
 

ON.1 No, I'i (5)/9?/E-1I (13) dated 9 May .02 ( copy.encloscd) 

S L)A' is ad missbtc to the Con Li al Govt enipi oyccs who hilve All lljdki 'ii i I ci 
lilbilL) on their posting to Nf' icgton frori outside the i cgion NO usti iUiOi IS"  

'to 	ffcct lhn th 	idnt 	f 1L 	in thai I not bc 	it ld to SDA 
wlicn they luifil the ciici ta of All 	India 	I tanslet 	Liability 	tnd 	tic 
Li nash. ned/posted in NE icgioa Ii oni oulsldL (he tegion V 

3. ', 	Thc_Minisl.ty of Finance \'idc Pain 2 of hcir OM No. 'I I (5)197-E1 1(13) daicd 29 
i Miy 2002 referred abovL has clai ihed the _onccp of all india 1 iinski LibiIity.  
I'ai'ticului' aitcn.Lioi nitiy be gi'vcntô his pai'a'2 of:Mi:'iisay of Fiiuiice OH aid wiik 

•  dceding the cIgibiIity. of applicants for giant of SDA'. Going by the stipulalioii,s laid 
dovii in ibid Pata 2,' the, ho! lowing categories of M ES cniployccs ate eu vcred by he 
•ei'ilei'in of all India Ti'niislei'Liabihi(y and hciiee tiny be consideped for ginni  

• • 	(a)' BasicSubdi'dftiac Catcgorics - Erstwhilc Supdt Gdc' I (now e-dcsignacd 
• 	 • 	. 	• . 	 JE)Supvi' 13/S I, D'Man (ide I nid ,sstts; 

• ' 	(b) C) I'flcc,'s . 	, 	 - Al G i 	13 ,  & G p A 

For ilLLiiIil' the cligitilt(' ol 	(lie tII)I)liLIiI( 	Of ViiiOi.I 	(,..utiit/( ,\ I 	LiiIt'%, ti1iI1i 
MAY IT eitiipiIid ill yukl*r i'lQ scpai'iitely for each (),\as pt..)' loFinat cii.clo;eiI as i\ppx 'A 

• 	. 	to tI,k cuei', 	1 1 i001' I'ii'.iItciclItIg thc eltgiiiiliiy will COIiifiIItii 	(lie .  lul)owigi, 

(a) CopieS ul' Ordcrs i'egai'ding recrtiiiiiieiit 01' I)i'OillO(iOil (C) (iie 	die giades 
iieiitioiied at Pain 3(a) and (b) above iiRl (lie t'clevaiit Pail II oid;i' e.aidiiig 

1 S5tii11l)tiOii 0! liii appollitillclit in that grade • / 
• 	 • 	• 	• 	• 	• 	• 	 . 

- 	

j 

P 	

I 

M. 

r 

I- 

4..; - 



/ 

' 	 . 

(h) (iItl( uI t1t 	IlL (ho chgihIi 	iei to ito UnIlIj 	(ih(itI10u11i lii Hoitit lai nod the iclevniit l'O ltrt (I Order I.. ned by (he iceeivng Unit. 

	

Aitci !dciitiHiit. (tie applicapits Found 	 c fui giant of' SA, tticftiu ccs ccIiItidcd with. 	inl 	I dicatcd at Pain 	(a) & (b) qbovc, 511ould be sent to Audit U('fic 	
ui' nakiin the payment. n case of Coi'l judgcinents, sanction 

(( competent ;uiihui'ity tom .inculiiug clmrgcd ;pcndiltmrc would be required, irm 
(0stb(L (tiM out of the upphc1u1118 found cligibi for grant of SDA, 8omo mIght Irnv9 hcady been par thc SDA fo1 some time but (h me was stopped aflerwprds 1 'In ca such cinployc.s' the payinctit slioud cou(iue prom 1he date it \VS stopped Ull the' 

PerIod they continied to be •iidsted in North East:i Rcgioti. 

ii (lie case of apj)Iic:uiI(s of CM'/Coi't c, s arc found ineligible ('or payment of' 
Speaking ()rdci be issued to th 

/ 	Yot.i IIFC I e(ltmcs(c(l to tUF\Yard a Coinpici i 	iCport scpai ately i'oin one OA by 3,0 03. 

It')  

SA() 
OIfgSO I (Legal) 

As 	 For U-in-C ILmn'ls : 	al?Qvc 

ri,ifo and licces:" 

('or info and itcec:, ,.ii 	 Yii arc 	led to issue 

	

I 	nccssary 
 

insti-ticti,'OS to your SIIh!dIIeI. I 	liucs in this 

	

/ 	 !!'ttcr and forwa, ut . copy For our io('oi'iutitioit and record, 

• 	 Mlii ui l)/

lIrn,ClI) 

	for info w,t Note ' dated 27 Mae '3 reco(ded on, our I'C 
No. 90237/752 lIlY

-5(Ihid0() 	for into ajol lg v itti 	 of alt' relevant cnclousurcs 
and the icis (10 (C'  

You 	itic 	r 	ie 	I 	to 	im(:mumpi mite 	iiiitiiiCtiuIi!4 
paynicot of SE,\ to n 	applicants in th light ol clalificahons 
iSsued VRIC 	iii of Fim; I No. 11(5)197/13,  11(U) dated 29 May 

	

02 atid tlic ' ID No. 	'I )/U 11(13)/200 I "dt. 19 Feb 03 (copies 
cue (used) 

q44 
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I(jth 
	 /V- ~m 1~ 	VA 

• 	- ; rorn 	: I 

• : •j 

• 	•1 • 

• 	
• 

To;. •.. 	
• 

En 

	

• 	. • i. I 

j 	•. 	Fc4Qren(: 
Stc:v 	rf 
ShIflo 	WIlt) 

2. 
oen- . ttr:No: 
dztd Q..OGt 
fowrdi~d :•my 

• 	the ubjod nuiV, :(flIE 
F--C Bnch ttr'iW 
uguUr pay bfroiOc; 

-* lto fl$ yi 1 cep PWOd 
(it iid 

I 	I 
• 	3. 
• to ty 2002 bä ai.V Nc 

.Sflon by GE 86WS . 

•S CM)OAS a l so rb&y(t 	IS'.d 

	

4 	ch 1n Al 
EWS. CÁO 56 APQI< 

• 	 0J3JI3R!AF133531EtC :dthc 
• 	Chof Ennoer(/ki9t%lHO 
• 	 10 1026i45tEB1..d1 

Zarm vce their ProN 
t 	:ri 	I 

c1ip ir r;tG! 

t 1IV( 	fUI( 	
: 

•rithd (;.)i 3L)/¼.,,  

pçyH 

IP dMt!d12 JuI OO4 and cw 
dteitO A 	ccut Offico 

Of E'4n-Q* 	Aimy -lO Niw 

rfl2003 amøndd vidO e ven No 

mcnt of ,SDAP Gi 
throUgh Sy. BID bearIng Vr No  
ur 2002 t Stp 2003. SDA for  tho 
I 'P imed ii my 1lu 	pay b i l l  ovoly 

	

• ct4çJQdC 	•IatitcttOflS 
E Guwahati and WE Shilon n 
iUty 1kdifl terl7jr. , of forc3Qid 
tho p4yo"Iont 1 WA ckknd io 

wd thamO .wthout gtvtng any 
s of 6 mtnUonad 4vc ha 

sriOct 2(M, 
 the roaofl at 

6 . ..•1• ..,  
11 

i!iod âivd in 	33 EWI C/O 99 APO from Nov & 
JI1(M3 dtdOJIfl 2004 ht been rsubmittd tc. MO 

H 	O 10OL42/E1PI1Y datl 24 Aug /001 hu I h% 

•. . 

tit i: V )OtA(I ic GE. (P) Stit ç 	(GE 970 

Norlhern oruflriCI :QI) pioinc4011 , 	A (.;tk i (N'w .i- 

pui vide :: c;E5 (.F) • Tziur. • movorncc' OlCi 

July l92.1 O; compietton i tenure. I w 	ti i tentx k' 
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- 	To 

ThcGnrrlson.Enginer (JF).}30rjar 
(iiiIiiti- 1 5 
Dated: 10 Mar'04 

Respected Sir, 	: 

I. 	Most ilumbly and respectfully, '1 like to subini.t the followingfcw lines for your 
kind considcrtion utd.favorab1e ac-tion please - 

2, 	That Sir. 1 havo been posted ftôm CE Siliuii Zone and reported to this Office on 
I 	4 41' C) ass per thc CiUtt3aIity 4114she4 vk1 (flL (A/I ) I tot I u I 'ai t It )i h i 1141(j. o 
(LCd j(.q43 As per AUO, E-in-Cs Branch lulu No 90251/1521/I h( S dated 04 
.4111 1 03.the post of Drais Man G4e4 is entitled For SDA even in the iei.knt of said 
individual in NE Rcgioi. In the. Regular Sy pay bill for the months ,f Scj (. the S D A 
has been claimed by i 0iis Office but disallowed by AAO Shitkng withn ving any 
tcs8on. Than aflcr. no $DA is elnlming by this office till (1ate. 

lu this cotutecUon the above E41-C's l3ranch kttei no cited thov li Jiculated 
by HQ. CE Shillong Zone vide theIr letter No. 77551/90/PolicvSDA1 57iEI it eaI) dated 
30 Jan04 is enclosed I&erewith for your kind perusal please.. 

Therelbre, now 1: re (Iuest our kind honors to look in to the matter nd requested 
to claim tue SDA through regular Pay bill again and take up the easwith AAU Shillong 
to admit the same in audit as per above li-in-C's flr. Letter 

Thanking you, 

Enclo : (Two sheet) 

Yours thithftilly, 

( P.C. Saikia) 
IS' N4;sn- (dci-I 
NIE$f 238699 
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